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The 17th March 2015

No. 2/M-77/06-344(2)/Swa.—In exercise of powers conferred by the proviso to
Article 309 of the Constitution of India, the Governor of Bihar is here by pleased to make
following Rules to amend the "Bihar Health Service (Appointment and Service Condition)
Rule, 2013."

1. Title, Extent and Commencement :- (1) These Rules may be called as the Bihar
Health Service (Appointment and Service Condition) (Amendment) Rules, 2015.

(2) It shall be extend to the whole of state of Bihar.

(3) It shall come into force at once.

2. The following para (c) and (d) shall be added after para (b) of note of the Rule-6
of the said Rules, 2013 :-

"(c) Such Candidates who obtained M.B.B.S. degree from foreign Universities and
registered by Medical Council of India will be eligible.

(d) Calculation of the marks of M.B.B.S. degree from foreign University shall be on
the basis of maximum 50% (meaning there by 25) and Computing marks obtained either in
interview or by any other provision, the merit list shall be prepared.”

By Order of the Governor of Bihar,
SHEKHAR CHANDRA VERMA,
Joint Secretary to Government.
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